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NAME OF'I'IIE COMPANY: Rupak Gupta & Anr.
V/s.

)I/s. Banaras tlouse pvt. Lrd.

sf,crloN ol"'f'uE coMpANIEs ACT: 392/398 of the companies Act 1956 and24y242 of the
Companies Act 2013.
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Order

After hearing learned counsels for the parlies for
order dated 27.I0.20I4 passed by Hon'ble The Supreme
we feel that the matter needs to be heard at an early
that the petition is pending since 2012.

List on 23.11.2016. High up on the list.
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a little while and perusing the
Couft in SLP No. 2656L120I4,
date for the additional reason
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